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J a b a lp u r , t h i s  th e  13th day o f  May, 2004

H o n 'b le  Shri M„P. Singh,; v ic e  Chaixman 
H o n 'b le  S h ri Madan Mohan,' J u d ic ia l  Menber

P. Ramlingashwar Road#;: S/o , Sh.ri 
P* Pappa Rao, D ate o f  b i r t h  1 .6 .1965 ,
R /o , Naya P ara, Ganeeh. N agar, •
B ila s p u r  (CG) _ . . .  A p p lic an t

(By A dvocate -  S h ri V.; T r ip a th i  on b e h a lf  o f S hri S . Pcrul)

V e r s u s

1 , Hi io n  o f  In d ia , through G eneral
Manager, South B aste r C e n tra l Railways 
B ila sp u r  (CG) .

2* D iv is io n a l Railway M anager,
South E astern  C a n tra l Railway,,
B ila sp u r  (CG) ,

3 .  se n io r  D iv is io n a l P ersonnel O f f ic e r , ’
Soutii 2a s t  er C e n tra l Railway,
B ila s p u r . ' Respondents

0 R D E R (O ral)

By M .P. S ingh / V ice Chsimian -

By f i l i n g  t h i s  O rig in a l A p p lic a tio n  th e  a p p l ic a n t  has 

c la im ed  th e  fo llo w in g  .main r e l i e f s  *

“ ( i i )  s e t  a s id e  th e  te rm in a tio n  o rd e r  d a te d
29.8.1990 Annexurs A -2,-

( i i i )  d i r e c t  t h e  responden ts to  r e i n s t a t e  th e  
a p p l ic a n t  w ith a l l  c o n se q u e n tia l b e n e f i t s ,

(iv) d i r e c t  t h e  re sp o n d e n ts  to  ex te n d  th e  b e n e f i t  
o f  OA No. 27/99 and OA N o. 323/99 to  th e  a p p l ic a n t ."
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2 . The f a c ts  o f  th e  c a se  a r e  t h a t  ijse  a p p l ic a n t  was

i n i t i a l l y  onployed as 1 c a su a l gangman in  B ila s p u r  D iv ision

of South E astern  C e n tra l R ilw ay  in  pursuance to  th e

c i r c u l a r  d a ted  13.12.1989 (Annexure A -3) .  The r e l i e f  claimed-

by th e  a p p lic a n t  i s  to  s e t  a s id e  th e  te rm in a tio n  o rd e r

and  d i r e c t  t h e  responden ts to  r e i n s t a t e  him w ith  a l l

cons © guentiai b e n e f i t s  and a ls o  to  d i r e c t  th e  responden ts 

to  ex tend  th e  b e n e f i t  o f OA No. 27/99 and OA No. 323 /99 .



In t h i s  r e g a rd  t h e  a p p l ic a n t has g iv aa  a r e p r e s e n ta t io n  to  

th e re sp o n d e n ts  which has n o t y e t  been d ec id ed  by th e  

re sp o n d e n ts .

3 . Heard th e  le a rn e d  dounsel f o r  th e  a p p l ic a n t

4* In t h e  c ircum stances,, we__deem i t  a p p ro p r ia te  to  d i r e c t

th e  a p p l ic a n t  to  f i l e  a f re s h  re p re s e n ta t io n  to  th e  

responden ts_w ith  a copy o f t h i s  o rd e r ,f w ith in  a  p e r io d  o f  15 

days from th e  d a te  o f  r e c e ip t  o f  copy o f  t h i s  o r d e r .  We do 

so acco rd in g ly *  I f  th e  a p p l ic a n t  com plies w ith  t h i s  _then 

th e  resp o n d en ts  a r e  d i r e c te d  to  ta k e  a d e c is io n  on th e  

r e p re s e n ta t io n  o f  t h e  a p p l ic a n t  by  p a s s in g  a speaking,- 

d e t a i l e d  and reaso n ed  order,! w ith in  a p e r io d  o f two months^ 

from th e  d a te  o f  r e c e ip t  o f copy o f such r^ p re s e n ta t io n  • The 

Oh may a lso  b e  c o n s id e red  as p a r t  o f  t h e  r e p r e s e n ta t io n .

5.t A ccordingly,] t h e  O rig in a l A p p lic a tio n  i s  d isp o se d  o f  a t  

t h e  a a n is s io n  s ta g e  i t s e l f *

(Madan Mohan) 
J u d ic ia l  Member V ice Chairman
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